


2 Industrial Disputes [Am l .3 v 
(h) "Federal Railway " has the same meaning maeoa ' ae in the Government of India Act, 1935 ; 

(i) a person shall be deemed to be '' independent " 
for the purpose of his appointment as the chairman or 
other member of r? Board, Court or T r i b ~ n d ,  if h2 i~ 
unconnected with tho iadustrisl dispute referred to such 
Board, Court or Tribunal or with any industry directly 
affected by such dispnto ; 

(j) " industry " means any business, trade, under- 
taking, manufacture or caning of employers and includes ' 
m y  calling, service, employment, handicraft, or indus- 
trial occupation or avocation of workmen ; 

(k) "industrial dispute " means any dispute or 
difference between employers and employers, or between 
employers and workmen, or between workmen and 
workmen, which is connected with the employment or 
non-employment or the terms of employment or with 
the conditions of labour, of any person ; 

( I )  " lock-out " means the closing of a place of em- 
ployment, or the suspension of work, 01- the refusal by 
a n  employer to continue to employ any number of 
persons employed by him ; 

(m) "prescribed" means prescribed by rules made 
under this Acti ; . 

(TZ) " public utility service " means- 

( i) any railway service ; 
(i i) any section ol: ail industrial establishmen'c, 

on the working of which the safety of %he establish- 
ment or the workmen employed therein depends ; 

(iii) any postal, telegraph or telephone service ; 
(iv) any industry which supplies power, light 

or wakr  to the public ; 
(v) any system of public conservancy or 

sanitation ; 
(wi) any iadustry specified in the Schedule 

which the appropriate Government may, if satisfied 
that publio emergency or public interest so requires, 
by notiiication in the o%cial Gazette declare to be a 
public utility service for the purposes of this Act, 
for such period a s  may ha spacified iic the 
notification : 

Provided that  the period so specified shall not, in 
the first instance, exoeed six inon tb  but may, by a 
lika notScation, ba extended from time t o  time, by any 
period not exceeding six months, a t  any one time if in 
the opinion of the appropriate Government public 
emergenoy or public interest requires suah exten~iion. 

(0) " railway oompany " m a n s  a railway company 
PX of 1890. a8 d e h e d  in section 3 of the Indian Railway8 Acti, 1898 ; 

. , . . 

&&) " settlement " means a sekement arrived a t  in 
the, course of eb conciliation promeding ; 

, . .  
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: . (q) " strike " meai~s a cessatioii of work by a body 

of peraone employed in any 'industry acting in combiraa- 
tion, or a concerted refusal, or a refusal under a comrnw 
understanding, of any number of persons who are- or 
have been so employed to contiiiue to work or to accept 

(s) " workman " means any person employed (in- 
cluding an apprentioe) in any industry to do any 
skilled or unskilZed manual or clerical work for 
hire or reward and includes, for the purposes of 
any proceedings under this Act in relation to an 
industrial dispute, a workman discharged during that 
dispute, ' but does not include ally person employed i n .  
the naval, military or air service of the Crown. 

m m E R  I1 

Authorities under this Act 

on for promoting the settlenent of 

Workn Committee. 
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(3) The ohairman shall be an indepelidenb 

person and the other members shall be persons 
appointed in equal numbers to represent the partiea 
to the dispde and any person appointed to represent 
a party ahall be appointed on the recommendation of 
&hat party : 

Provided that, if any party fails to maka a recom- 
mendation as &foresaid within the prescribed time, the 
appropriate Government shall appoint suoh persons as 
it t @ k a  fit to represent that party. , 

(4) A BOmd, having the presoribed quorum, may 
act notwithst&ndiig the sbaenco of the ohairman or any 
of its members or any vaoanoy in its number : 

Provided that if the appropriate Government noti- 
fies the Board that the services of the chairman 
or of any other member have ceased to be avail- 
able, the Board shall not act until a new chairman or 
member, as the case may be, has been appointed. 

6. (1)  The appropriate Government may as oocasion 
a&es by notifiation in the offioial Gazette conetitute 
a Court of Inquiry for inquiring into any matter appear- 
ing to be connected with or relevant to cbn industrial 
m u t e .  

(2) A Court may consist of one indopendent person 
or of suoh number of independent persom as the appro- 
priate Government may think fit and where a Court 
oonsists of two or more members, one of them shall be 
appointed as the cthairmsrz, 

(3) A Court, having the presoribed quorum, may 
act notwithstanding the absence of the ohairman or any 
of ite members or any v8,canc-y in its number : 

Provided that, if the appropriate Government 
notifies the Court that the service0 of the chairman have 
oeased to be available, the Court shall not act until p, 

new ohairman has been appointed. 
7. (1)  The appropriate Government mmay con- 

stitute one or more Industrial Tribunals for the adjudi- 
mtion of industrial dispu%es ia acoordmoe with the 
provisiom of this A&, 

(2) A -Tribunal shall consist of suoh number. of 
members as the appropriate Government thinks fit. 
Where the Tribunal consists of two or more membersr$ 
oEe of them sh& be eppobtsd as the chtairmn. 

" (3) Every member of' the Wibunel shall be an 
indoperident person 

(a) who is or has been a Judge of a. High Court 
or a Dintriet Judge, or 

(b) is qnalified for appoiritment as a J u a e  of a 
Eigh Court : 

Provided that the appointment to a Tribunal of 
a n y  ;lemon not qualified under part (a) shall be ~ a d e  
in consultatioli with the Eigb Court of the Provinoe>&n 
whioh the Tribunal has or is intended to have, its 
umal plttoe of sitting. 
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I 8. (I) If the services of the chairman of a~illinrgofva~anoid 
I Board or of the chairman or other member of a Court or 
1 Ibibunal cease to be available at any time, the  

I appropriate Government shall, in the case of a 

i ohairman, and may in the case of any other member, 
t appoint another independent person to fill the vmancy, 
! - and the proceedings shall be continued before the Board, 

Court or Tribunal so reoonstituted. 
t (2) Where a Court or Tribunal consisb of one per-' 

son only and his services cease to be available the appro- 
! priate Government shall appoint another independent, 
1 person in his place, and the proceedings s h d  be 

oontinued before the person so appointed. 
& 
2 (3) Where the services of any member of a Board 
Q other than the chairman have ceased to be available, 
2% h e  appropri~te Government shall appoint in the manner P 
Q 

specified in sub-section (3) of section 6 another person 
ir to take his place, and the proceedings shall be oontinued 
'3- - v 
, p s r  

before the Board so reconstituted. 
& 9. No order of the appropriate Government ~ppoint-  ~hdi  of ordem k 
.\T 
2 r 

bunal shall be called in question in any manner. 
$n k g  any person as a member of a Board, Court or Tri- 00-6 $kg a 

h' 

B; bwd,Oanrt or 
A, 

TFibW. 
& 
w 

GWAPYTXR III: 

k; Bcfevence of Disputes to Boa&, Courks or Tribund 
g- i' 
s, - 10. (1 )  \ If any industrial dispute exists or is appree ~ ~ f ~ ~ e  of -- hended, the-appropriate Government may: by order in ,$'&tze 
;$ writing,l 
bi OP Tkfbtllld~. 
., (c~j refer the dispute to a Board for promoting I 

t.i- a settlement thereof ; or 
L. 

I &. ( b )  refer any matter appearing to be oonnected 
with or relevant to the dispute to a Court for in- 

p quiry ; or 
h (E) refer the dispute to a Tribunal for adjudi- - 
i L l  

li .- oation : 
@ 

c-5 
q> Provided that where the dispute relates to a publie 1 

1 

5 ~ .  pltility service and a notice under section 22 has been 
e: 
*2> 

given, the appropriate Government shall, unless it consi- 
ders that the nobice has been frivolously or vexatiously 

1 
5:: 
$f* 
gy 

given or_.that i t  would be inexpedient so to do, make a 1 
@A,' 
E, reference undar this sub-section notwithstanding that any 

pg 
other proceedings under thie Act in rmpect of the dia- 

-vJ pute may have commenced. e I 
i 

& (2) Where tho parties to an industiirtl diepute g, ! 
pv appIy in the psssoribed ,manner, whether joint1 
g: or separately, for a reference of the di8pute to a Bo.r$ 
2, I 

Oourt or nibunal, the appropriate Government, if , 
f%t 

tg ~atisfied that the persoils applying represent the majo- 
?-"? 
&- rity of each party, ,shall make the reference accord. 
.a 4 ingly. 9 
>a y - ,(3) Where an industrial dispute has been referred 
L\ 

s' ..Am. s 
fto a Board or Tribunal under this seotion, the appro- 

c- 

Y: priate Oovernmenh tnqy by order prohibit the conti- 
% A  nuance of any strike orlock-out in connection with suoh 
F< - 
'8 
r c  

dhpute which may be ih\,oxisteiice on the date of the 
&, refereace. , p* 
y: 
@" 1 
u ?L 

1 B; 
?& 

; 
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11. (I) Conciliation officers, Boards, Courts and 
Tribunals shall, subject to the provisions of this Act, 

' follow such procedure as may be prescribed. 
(2) A conciliation officer or a member of a Board) 

Court or Tribunal may for the purpose of inquiry into 
any existing or apprehended industrial dispute, after 
giving r~asonable notice, enter the premises occupied 
by any establishment to which the dispute relates. 

(S) Every Board, Court and Tribunal shall have 
the same powers as are vested in a civil Court under 
the Code of Civil Procedure, 1908 , when trying a suit, V of 1008 
in respect of the following matters, namely :- 

(a) enforcing the attendance of any person and 
examining him on oath ; 

( b )  compelling the production of documents 
ailti materid objects ; 

(c) issuing commissions for the examination of 
witnesses ; 

(d) in respect of such other matters as may be 
prescribed ; 

and every inquiry or investigation by a Board, Court 
or Tribunal, shall be deemed to he a'judicial proceeding 
within the meaning of sections 393 and 228 of the 
Indian Penal Code. XLV of lS6B) 

( 4 )  A conciliation officcr may call for and inspeot 
any document which hc has ground for col~sidering to be 
relevant to the induskrial dispubr. 

(5) With the consent of all partles to the dispute, 
(I Court or Tribunal may, if i t  so thinks fit, appoint one o r  
more persons as assessors to advise i t  in the proceedings, 

(6 )  Every conciliation officer and every member 
of a Board, Court or Tribunal shall be deemed to be a 
public servant within the mepning of section 21 of the 
India,n Penal Code. . XEV of 1868 

12. (I) Where any industrial dispute exists or is 
apprehended, the conciliahiori officer may, or where 
the dispute relates to a public utility ~ervice ahd a 
notice under section 22 has been given, shall, hold con- 
ciliation proceedings in the prescribed manner. 

(2) The conciliation officer shall, for the purpose 
of bringing about a settlement of the dispute, witliogt 
delay inveshigate the dispute and all matters affecting 
the merits and the right settlement thereof and may 
do all such things as he thinks fitJ for the purpose of 
inducing the parties to come to a fair and amicable 
settlement of thc dispute. 

(3) If a settlement of thc dispute or of any of the 
matters in dispute is arrived at  in the course of the 
oonciliation proceedings the conciliation officer shall send 
s report tbsreof to the appropriate Government together ' 

with a memorandum of the settlement signed by the 
parties to the dispute, 
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(4) If no such settlement is arrgkd at, the con- 
oiliation officer shall, es soon aa practicable after the i 
olose of the investigation, send to the appropriate 
Government a full report sctting forth the steps taken 5 by him f r ascertaining the facts and circumstances 
relating t the dispute and for bringing about a settle- . 
merit the1 of, together with a full statement of such 
facts and ircumstances, and the reasons on account of 
which, in h 's opinion, a settlement could not be arrived 
at. 

(5) If, on a consideration of the report referred to 
in sub-section (4, the appropriate Government is satis- 
fied that there is a case for reference to a Board or 
Tribunal, i t  may make such reference. Where the 
appropriate Govornment does not  make such a refer- 
ence i t  shall record and communicate to the parties 
oorlcerned its reasons therefor. 

-- 

(6 )  A report under this section shall be submitted 
within fourteen days of the commenueruent of the 
conciliation proceedings or within such shorter period 

as may be fixed by the appropriate Government. 
.: 13, (1) Where a diupute has been refel~ed to a  ti^^ of ~~~~d 

Board under this Act, i t  shall be the duty of the Bmrd to  
endeavour to bring about a settlement of the same and 
for this purpose the Board shall, in such manner as it 

/ 
thinks fit and without delay, investigate the dispute and 
all matters affecting the merits and the right settlement 
thereof and may do all such things as it thinks fit for the 
purpose of inducing the parties to come to  a fair and 
amicable settlement of the dispute. 

(2) If a settlement of the dispute or of any of the 
matters in dispute is arrived a t  in the course of the 
conciliation proceedings, the Board shall send a report 
thereof to the appropriate Government together with 
a memorandum of ihe setklement signed by trhe par- 
ties to the dispute. 

(3)  If no such settlement is arrived at, the Board ' 
shall, as soon as practicr~ble after the close of the in- 
vestigation, send to the appropriate Government a 
full report setting forth the proceedings and steps 
taken by the Board for ascertaining the facts 
and circumstances relating to the dispute and for 
bringing about a settlement thereof, together ~ t h  
a full statement of such facts and circumstances, 
its findings thereon, the reasons on account of which, 

I 
I 

in its opinion, a settlement could not be arrived a t  I 
and its recommendations for the determination of 
tbe dispute. 

(4)' If, on the receipt of a report under sub-section 
(9) in respect of a dispute relating to a public utility 1 

service, the appropriate Government does not make a i 
reference to z, Tribunal under section 10, it shall record I 

and communicate to the parties concerned its reasom 
therefor. 

(5) The Board shall submit its report under thie / 
set tion within two months of the date of the notice under 

L 
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section 22 or d t h h  such shorter period a may be 
h e d  by the appropriate Government : 

Provided that the appropriate Government may 
from tjme to time ertend the time for the submission 
of the report by such further periods not exceeding 

. two monthe in the aggregate : 
Provtd& further that the time for the submis 

don of the report may be oxtended by euch period 
eg may be agreed on in writkg by all the parties to 
the dbpnk. 

mtiea ef Boarts. 14. A Court shall inquire into tho mrtt.ters refer- 
red to i t  saud report thereon to the appropriate Govern- 
ment ordinarily within a period of six months from 
the aommencemsnt of it8 inquiry. c 

htm af %. (1) Where an indust~ial dispute has been 
'nib-&. mfemed to  a Tribund for adjttdicatim, it t~hall hold 

its proomdings e ~ ~ i A o ~ a l y  and &all, ass soon as 
gracticsbb on the conelnsion thefcof, submit, i%a 
awa>rd to the appropriate Gorormcnt. 

-. (2) On receipt of such a w ~ d ,  the appropriate 
Qovement 5ha11 by order in m i t i g  Qclare the 
awhrcl to Be binding : 

Prodded that where the ap@iopriata Guverment 
is a party to the dispute and in its opinion it would be 
inexpedient on publio g o u ~ d s  to h e  effect to the whole d or any part of the award, it she on the first available 
opportunity la the award together with the statement P of its reasons or not making a declaration ebs aforesaid 
before the Legi~la~tive AesembIy of the Province, or 
where the appropriate Government is the Central Govern- ' 

ment, before tho Central Legislative Assembly, and 
shall, as soon as may be, cause to be moved therein a 
resolution for the consideration of the award ; and the 
Lg i s la t i~e  Assembly may, by its resolution, c o h ,  - 

modify, or reject the award. 

(8) On the passing of a reaohtfoii under the provim 
to sub-section (2), rrnleae the award is usjeoted thereby, 
the appropriate Government shall by order in writiq 
declare the award as confirmed or mo8,ified by the 
resolution, as the case may be, to be binding. 

(4) Save as provided in the proviso $0 sub-section 
(8) of section 19, an award declared to be binding under 
this section nh@l not be oalled in qnmtion in any manner. 

IB. The report of a Board or @ o u t  s.nd the award 
a w d .  of a Tribunal shall he in writing and shall be signed by - , 

all the membors of the Board, Court or Tribunal, 
as the OM? may be : 

provided that nothing in t h i s  section shall be 
deem& to prevent any member of tho Board, Cowt 
or Tribunal from recording a minute of diss~nt fram 

:> a report or awsrd from any recommendation made 
thopin. 
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17. The report of a Board ot\.Court .and the a 
sf a' TPibunal, together with m y  minute of di 
rmorded tiherewith, shall, witbin a period of one monQB. 
fbom the. date of .its receipt by. the appropriate Govern- 
rilent, be published in such manner as it- thinks fit. 

18. A settlement arrived at in the course. of 
' 

. oak$ion psocedngs under this Act or an awclrd 
in deolared by the appropriate Government to ba 
ine; under snb-motion (2). of section 16 shall be b 
on- 

, .(a) all pb iea  to the industrial d ispdG .. . ,..,>: . - 
\b) all other parties summoned to BPG .. 

ia the proceedings es parties to  the dispute, unlesla 
6he Boa.rd or Tribund, as the cab may bs, 
rscords the opinion that they were so summoned 
without proper cause ; 

,(c) where a party referrod to in clause 
or clernse ( b )  is ail employer, his heirs, sue- 
ceBgom or assigns in respect of th6 establishesk 
to which the dispute temlates ; 

(d)  .where a party referred tp in clauae (a 
or clause (t) is composed of workmen, all preone'; 
who. mere emplog.gd in the esbblishment of pa&, 
of the esiablishment, aer the oam mccy be, to whieb - . 

the disp~lfe relates on the data of tho &pub 
and dl persons who subsequently become smploy- 
ed in that; e~tablishmeat or part,. 

10. ( I )  .A ?ettlementYkrrived st io the mu 
eonciliation proceeding under this dct$sha.ll corn 

~pexation on suoh date as is agmd'upon by the pax- 
; - t h e  to the dispub, and if no date is agreed upon, .on . 

$he date on which the memorandum of the setblemenk 
fs: aigned by the parties. to the dispute. 

(2) Such settlement shall be binding for such period 
. , is agreed upon by the parties, and if no suoh period 

is agreed upon, for ta period of sir months, and ebdl , 

wntinue to be binding on the parties after tho expiry 
d the period aaresaid, until the eq i ry  of two montha , 2 

kaom the date on- which a notice in writing of an inten- 
$ion to terminate thesettlement is given by one of $Be 
gaz%ies to the other party or parties to the. ~let~lement. 

, - (3) award declared by the appropriab Govern- 
ment wder section .I5 . to Be biu&ng s h d  dome h&: 

- qeratian on such date as may be specified by the 
' . , .appropriate Government and &dl remabin in operation 

, ' , {QE such perio.d, not exceeding one ysar, .as may be 
fixed by that Government : , , 

Ihvided that if, of its o m  motion or on $he 
%?l?Gcati0n of any pasty. bolmd by the award, 

QXo~Wnm6n6 considersthat $here hag been 
,a -Inabrial h n g e  iira the ciscurhat~no6s on w3ich the . ' ' 
db~wa ~ ~ ~ . b a l g B d ,  it may reftr the a ~ & r d  t o  8. Tribuml 

$ C J ~  odecision whether or not the award shou~d, by rpa- 
-son of such change ceases h be ia operrttioo, hefqre the 

, . . .  . . 
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expiry of the period ao fixed, and the period of operation 
o f  the award should be determined by the decision . , 

of the tribt~nal. on suoh referenae. 
. . 
20. ( I )  A conciliation proceedixig shall be deemed 

and oonolueion ' t o  -have commenced on the date on which a notice 
Of '*- , of atrike or lock-out under section 22 is received by the 

conciliation officer or on .the date of the order rsferring 
the dispute to a Board, as the case may be. 

(2) A conciliation proceeding shall be deemed 
to have concluded- 

(a) where a settlement is arrived -at ,  when 
a memorandum of the settlement is signed by the 
parties to the dispute ; 

( ( b )  where no settlement is arrived at, when 
the report of the conciliation officer is received 
by the a.ppropriate Govermeilt or whon the 
report of the Board is published under section 
19, as the case may be, or 

(c) when a reference is made to:a Court or ;,- . 
Tribunal under section 10 during the pendency ' 1 

of. conciliation proceedings. 
. . 

(3) Proceedings before a Tribuna,l ahall be deemed 
$0 have commenced on the date of- the reference of i 

,. .- .'.~ a dispute for adjudication and such proceedings shall , 
?, q< 

I 
i 

' . :, be deemed to  have concluded @en the award is pub- ?I . 
Xshed by the appropriate Government under ~ec t ion  . .:g-,J ,, 

.p.. l? ,or  where aprtward has been laid before the pegisla- 5;. , .$ 92 
tive Assembl~>under the proviso to sub-sec$iqn (2) of ,' . &'.:" 

, ;,$ section Ip, when the resplution of the Z e g i ~ l a ~ t i ~ s  : ' i? TT . . 
- - -  &$emblf,%hereon is passed.2 -.- , . . a d 

:i; .:; 

C&eh metfrers 21. There shall not be included in any report or - award under this Act any information obtained by 
a conciliation officer, Board, Court or Tribunal in the . . . 

course of any investigation or inquiry as to a irade 
union or as to any individual business (~he the r  carried 
on by a person, &-m or company) which is not avail-. 
able otherwise than through the evidence given be- 
fore suoh officer, Bo,wd, Cowt or Tribunai, if the trade 
union, person, firm or company, in question has made ' 

request in writing to the conciliation officer, Board, 
Comt or Tribunal, as the case ma,y be, that such infor- 
mation shall be treated as confidential ; nor shall auoh 
conciliation officer or any individual member of the 
Board, Court or Tribunal or any person present at-.or 
concerned in the proceedings disclose any such infor- ' 
mntion without the consent in writing of the sedre- 
tary of the trade imion or the peraon, firm or corn- 

' pany in question, a.s the case may be : 

Provided that nothing cont,ained in this sec 
shall apply to a '  diqclosure of any such inform 

- for the purposes of a prosecution under section 1 
the Indian Psnal Corle. 

. . , .. 
,. 



Industrial Disputes 

CHAPTER V 

Strikes and lock-o& 

%B. ( I )  NO person omployed in a publio u t a t y  Prohibition of 
~ervice shall go on strike in breach of contract- strikes and look-outs. 

(a) without giving to the employer notice 
of strike, as hereinafter provided, within six 
weeks before striking ; or 

( b )  within fourteen days of giving uuch notice ; or 

(e) before the expiry of the date of strik9 
specified in any such notice au aforesaid; or 

(d) -during the pendency of any conciliation 
proceedings bofore a conciliation officer and seven 
days after the conclusion of such proceedings. 

(2) No employer carryirig on any public utility 
service shall lock-out any of his morkmen- 

(a) without giving them notice of lock-out 
as hereinafter pravided, within six weelse 
before locking out ; or 

, ( b )  within fourteen days of giving suoh notice ; 
or 

(e) before tihe oxpiry of the date of lock- 
out specified in any such notioe as  aforesaid ; or 

( d )  during the pendenoy of m y  oonoilia%ion 
promdings before a oonoiliation officer and 
seven days after the conolusion of such proceedingy. 

(3) The notice of lock-out/ or strike uncler this 
section shall not be necessary where thorn is already in 
existence a strike or, as the oaqe may be, look-out in the 
public utility sorvico, but the employer ahall send 
intimation of such lock-out or strike on the day 
on which it ie declared, to euch authority as may 
be specified by the appropriate Government eithor gens- 
rally or for a particular area. or for a, partioulas class 
of public utility se~~vicos. 

(4) The notice of strike' referrod to in sub-sootion 
(2) shall be gigen by such numhor of persons to suoh 
person or persons and in suoh manner m may be 
prescribed. 

(5) m e  notice of look-out referroc! to in aub-seo- 
tion (2) she!l be given in such mannor 8s may be pres- 
cribod. 

, (G) If on any day an employer receives from any 
persons employed by him any such notices a5 are re. 
ferred to in sub-sootion (1) or  give^ to any persoas em- 
ployed by him any suoh notices assre referred to in uub- 
section (Z ) ,  he shaii within five days thereof report to 
the appropriate Government or to such author::g as 
that Government may prescribe the number of fiuola 
noticles reoeived or given on that do.? 
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General prohibi- : . No workman who is employed in m y  in- 
tion Of s t r i b  dustrial establishment shall go on strike in breach of 
and 'ock-outs. con~ract and no employer of m y  such workman 

[shall deolare a look-out- 
k (a) (luring the pendonay of conciliation pro- 

ceedings before ra. Board and ¶even days 
a h r  the conolusion of suoh proceedings ; 

(b) during the pendenoy of proceedings 
before a Tribunal and two months afwr the conolu- 
sion of suoh promdings ; or 

(c) during any period i4 which a settlement or 
award is in ogertafion, in respeot of any of Bho 
matters covered by the settlement or award. 

. , 
Illegal strikes and 4 24. (1) A strike or a look-out shdl bo illogol if- 

Iook-wta. (i) it is comenoed or deolared in aontmveal- 
tion of ~ectiorr 22 or motion 23 ; or 

(ii) it is aon%inued in oon$saveniiion of s n  ordm 
mAdo under sub&ioxi (8) of aeotion I0 i 
(2) Where a dzike or lo&-out in pmxumoe of an 

inciustrid dispute hss already _oammenoed and ia in ox- 
istenoe at  the time of the ~eferonm of the dirrpiab to a 
Board, or Tribuml, the cont,inuctnca of suoh strike or 
look-out fihll no$ be deemed to be illogal, provided t h ~ t  
P I U O ~  strike or lock-out waa not at  itfs comrrmenoement h 
wn6ravention of tho provision8 of this Act or the 
Qinuanse %hemof :vaa not prohibited under sub-see 
(3) of motion 10. 4 

(8) A look-out declai-ed in consequence of an illegal 
strike or a - shrike doclared in consequence of rtn J. 

illegal I O ~ ~ O E € ~  siill izot bo deemed to Bo illgal. \% :I 
r~hhibition d 2%. No person e h d  kncw ingly expend or apply any 
fiamoidaidIro money ~-a d h t  furtheranoe or support of my illegal 

st*kw strike or Iock-out. ~Pook-€Hlts. 

: c w m e n v ~  
I 

I 

Penalty for illegal 26. (1) Arly workman who commences, continues 1 
dtrilse~ end or;'othermiso aots in furtherawe of, s strike, whioh is I 
kokauts. illegal under this Act, s h l l  be punishable with im. 

priaonment for a term which may extond to one month, 
or wit11 h e ,  whioh m y  exbond to My wpsee, or with 
both. 
i (2) Any employer who comences, continues, or 
otherwise auts in furtherancs of a lock-o~xt which ie - 

i l l e~d  under t b  Aot, bid be punishable with imprison- 
ment for e %elm which may exhnd to one month, or with - 
fino ahioh may extend to one t,housand mpeea, or with 
both. 

,penalty for . 27. Any person who instigates or incite&? others 
-4nnfigaticmn; eke t~ +,ah part k, or otheirwisc acts in, fiirt!l8r&noe of, 

a striko or look-out whioh ia illegal under this bot, 
fihd be punishable with impriaoament for a, term whioh 
may eextetld to uix  month^, or with fine whiah may 
exbnd to one thonsa,nd rupcms, OF with boBh. 
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2$. Any person who knowingly expends or applies Penalty for givini  
m y  money in direot fupthe~moo or support of any ~ e ~ ~ $ t ~  2; 
illegal  trike or look-out shall be punishable with impri- lock.mte. 
aonment for ca term whioh may extead to six months, or 
with fine which may extend to one thousand rupeea, 
or with both. 

29. If any person oommits a, breaoh of any term Pesaltyfor b r e ~ b  
of any settlement or award whioh is binding on him  tor 
under this l o t ,  he shall on his first aonviotion there- 
for be punishable with fine whioh may extend to two 
hundred rupees and in the even@ of a seoond or subse- 
quent conviotion, with fine whioh m8y extend to five 
hundred mpeee. 

30. Bny person who wilfully disoloses any such in- Penalty for dis. 
formation as L referred to in amtion 21 in oontrsven- o l d & ;  oonfideatiok 
tion of the provisions of that section shall, on oorn- i*mmation.- 
p b t  made by or on behalf of the trade union or 
individual business affeoted, be punishable with 
imprisonment for a term which may extend to six 
months, or with h e  which may extend to one thousand 

* 

rupees, or with both, e-- 

81. (1) Any employer who contravenes the pruvi- p e d t ~  for'other 
eions of section 33 shall be punishable with imprisonment offsncea. 

- 

for a term which may extend to six months, or with fine e 

which may extend t,o one thousand rupees, or with 
both 

(2) Whoever contra~enes m y  of the provisions 
of this Act or any rule made thereunder s h d ,  if no 
other penalty is elsewhere provided by or under this 
dot for su& oontravention, be punishable with h e  
whioh may extend to one h u n M  rupees. 

82. Where EL person oommitting an offence under oEenoa bfcom- 
1 

this Act is a oompany, or other body corporate, or peniessetO. 
an assooiation of persons (whether incorporated or 
uot), eveyiy director, mneger, seoretary, agent or 
other officer or person ooncerned with the management 
thermf shall, unloss he proves that the offenoe was 
committed without his knowledge or consent, be deemed 
to be guilty of suoh offence. 

33. No employer shdl during the pendenoy of conditiorns of 
any conciliation proceedings or prooeodings before ~ ~ ~ ~ $ ~ & e d  
a Tribunal, in respeot of any industrial dispute, alter dm& pndenoy 
to the prejudice of the workmen oonoerned in suoh of p~ooeedinp. , 
dispute, the conditions of service applicable to them 4. 

immediately before the oornrnencelnent of suoh pro- 
, cw-ediugs, nor, save with the express permission in writing 

of tihe conciliation officer, Board or Tribunal, as tho 
case may be, shall he during the pendency of such 
proceedings, diaohage, dismiss, or othermse punish 
any such workmen, except for misconduot ~ o t  oomeo- 
, ted with the dispute. 
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Cognhnoe of 34. (1) No Court shall- take cognizanos of m y  
offenoee. offence punishable under this Aot or of the abetment 

of any such offence, Nave on complaint made by OF- " under the authority of the appropriate Government. 
(2) No Court inferior to that of a Presidency 

Magistrate or a Magi~trate ofthe first class shall try 
any offonce punishable under this Act. 

Psoteotion of 25. (I) No person refufusing to take part or to con- 
pemns. tinue to take part in any  trike or lock-out which is 

illegal under this Act shall, by reason of such refusal 
or by reason of any action taken by him under this 
section, be subject to expulsion from any trade union 
or society, or to any fine or penalty, or to deprivation 
of a r y  righ r. or benefit, to whicb he or his legal represen- 
tat ive~ would otherwise be entitled, or be liable to 
be placed in any respect, either directly or indirectly, 
under any di~ability or at  any disadvantage ar: com- 
pared with other members of the union or society, 
anything to the contrary in the rules of trade cnion 
or society notwithstanding. 

(2) Nothing in the rules of a trade union or sooiety 
requiring the settlement of disputes in any mannor 
shall apply to any proceeding for enforcing any right or 
exemption secured bythis section, and in any suob 
prooeeding the Civil Court may, in lieu of ordering ' 
a person who has been expelled from memberehip of 
a trade union or ~ociety to be restored to membership, 
order that he be paid out of the funds of %he trade union 
or society such sum by way of compensation or damages 
as that Court thinks juct. 

Representseion of 38. (1)  A workman who is a party to ao izdusbrial partias. di~pute shall be entitled to be represented in any pro- 
csedhgs under this Act by an officer of a registered 
trde  union, and any employer w h ~  is a party to &n indus- 
trial dispute shall be entitled to be represented in any sucb 
proceedings by an office1 of an assocjation of employers. 

(2) No party to an industrial dispute shall be en- 
titled to be represented by a legal practitioner in any 
conciliation prooeedings under this Act. 

(3) A party to an industrial dispute may be repre- 
sented by a legal practitioner in any proceedings before 
a Court or Tribunal* 

Protwtion of >/ 87. No suit, prosecution or other legal proceeding 
8otio~taken ehall lie against any- person ,for anything which is in 
under the Aot. good faith done or intended to  be done in pursuance of 

this Act or any rules made thereunder. 

powor to make 38. (I) The appropriate Government may, subject 
~ulea. b the cond-ition of previous publication, make rules for 

the purpose of giving effect to the provisions of this 
Act. 

(2) In partioulas and wiehout prejudice to t,he 
generality of the foregoing power, such rules may 
provide for all or any of the following matters, namely :- 

(a) the powers and procedure of conciliation 
officers, Boards, Courts and Tribunals inoluding 
rules as to the summoning of witnsges, the product 

ti& of doouments relevant to the subject-m~tbr 
\ 



of an inquiry or investigation, the number of meme 

I 
bers neoessary to form a quorum and the manner 
of submission of reports and awards ; 

(b)  the constitution and functions of and the 

i 
illling of vacancies in Works Committees, ~ ~ n d  the 
procedure to be followed by ~ u c h  Gommitteev in 

I the discharge of their duties ; 

t (a) the allo~anoes a,dmissible to members of , 
i' Courts, Boards, and Tribunals and to assessors and 
k witnesses ; 
I 

1 (d) the ministerial establishment which may 
i" be allotted to a, Court, Board or Tribunal and the 
I salaries and allowances payable to members of 

such establishments ; 
- 

(e) the manner 'in which and the persons by 
itud to whom notice of strike or look-out may be 
given and the manner in whioh suoh notices shalI 
be communicated ; 

If) the conditions subject to which parties may 
be represented. by legal practitioners in proceedings 
under this Act before a Court or Tribunal ; 

(g) any other matter whioh is to  be or may be 
- 

prescribed. 

(3) Rules made under :his secMon may provide that 
a contravention thereof shall be wiiishabie with h e  
not exceeding fifty rupees. 

39. The appropriate Government may by order E)elega~iorr.of 
direct that 'its power under seotion 3 shall, in such power. 
c~oumstances and under such oonditions, if any, as may 
bespecified in tho order, be exercised by any oEcer or 
authority subordinate to t b 6  Government. 

4B)..The Trade Disputes Aot, 1929, is hereby re- &pealof 4Aob VIf  
peded. roae. ---- 

THE SCHEDULE 
b, 
": Industries which may be declared to be public utility 
f services under sub-clause (vi) of clause (n)  of section 2. 

I. Transport (other thaw railways) for the carriage 
of passengers or goods, -by land, water or air. 

. 2 .  Coal. 

3. Cobton textiles. 

4. FoodstuEfs. 

6, PPOU and steel. 


